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CENIRAL ADMINISTRAT IVE TR IBUNAL
’ PRIN IP AL BENCH
NEW DEIHI

C.P. NO. 32/94 in

0. A NO. 2873/92

New Delhi this the 7th day of dpril, 1994

CCRAM :
THE HON'BLE M. JUSTLE V. S. MALINMATH, CHAIRMAN
THE HON'BLE Mi. P. T. THIRUVENGADAM, MEMBER (A

1.  Mukesh Kumar S/O Radhey Shyam
2. Satish Kumar S/O ‘amar Nath
3. Mahender Kumar S/O Hari Ram

All the petitioners working as

Substitute Khalasis,

under Chief Works Manager,

Signal workshop,

Northern Railway,

Ghaz iabad. PN Petitioners

By advocate Shri B. L. Madhok, proxy for sShri
B. S. Mainee, Advccate

Ver sus

1. Shri Mas ih-Uz-zaman,
General Manager,
Northern R ailway, Baroda
House, New Delhi.

2. shri K. N. Jain, C.S. & T.E.,
Northern Railway H.Q.
Baroda Housey; New Delhi.

3. Shri Devinder Simgh,
Chief workshop Manager,
* Noarthern Railway Signals
workshop , Ghaziabad, .o Resp onde nts

By Advocate Shri Shyam Moorjani

OQ R D E R (RAL)

Hon'ble Mr, Justice V. s,. Malimath -

The process of regularisation which was -directed
to be completed by the order of the Tribunal, though
belatedly, has now been completed, as is clear from
the counter filed and the orders passed thereon.
Hence, accepting the explanation for the delay, these
proceedings are liable to be dfq)ped. On the question

of further promotion, it is obvious that there is
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-no clear direction of the Tribunal in this behalf.
This does not mean that the cases of the petitioners
should not be considered in accordance with their

turn and in accordance with law. AN

2. These proceedings are dropped.
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( P. T. Thiruvengadam ) (V. S. Malimath )
Nember (A) ‘ Chairman



